
n~ Tf-E .. ce.N1RAL ADHJN JS1RAT LVI~ 'iRIBUNAL ,-\~ 
JODHPlR &:NCH : JODHI?LR )'\ 

Date of Order : 01.04.2002 

.Q.A .. l'lo. 38/.t002. 

Inder J. it ~ha.r·na s cr1 of Shr i Vaisno Das s · ~ha:r.:·ma, 
aged about 61 years, resident of 42-B Abhay Garh, 
Near Central SChool No.1 Air Force, JOdhpur, last 
e rrp l oye d on the past ot S UP r,;q 'l'e a cher in the off ice 
ot J at.~ahar Navodya 1/iayalaya J aj av-1ar Distt. Pali 
Raj • 306022. 

• •• Al'PL !CANT • 

versus 

1 ~ The Director, E-Javodya Vidyala:yca Samiti, lndraprast 
£:state, Indira Gandhi Stadium, Near: ITo, NevJ Delhi. 

2. The principal, JavJahar NavOdya Vidyalaya Jajavlar 
Distt. l?ali 'Raj) -306022 • 

3. In charge Officer, Cl?F /Glli Cell, Navodya Vidyalaya 
Samiti, RegJ.onal Offic:e, S.ector 42-A, Chandigarh. 

!Vlr., B. Khan counsel for the applicant. 
l"u::. R. P. Singh, pr~ncipal, Ja,.-.rahar Navodya VidyaJ.aya, 
PalJ., departmental representative on :tehalf of. the 
respondents .. 

l-ion'ble i."'lr.-. Justice .0. pp Garg, Vice Chairman. 
Hon 'ble i"ir. A .. p • .Nagratn, AdmJ.n istr:ative llllernber. 

: ORDi:lR: 
(per Hoo 'ble Hr. Justice o .. .i?. Gar g) 

The applicant stood superaunuated on 31.01.2001 
;,.., 

from the post of SU.t'v·J Teacher. H_is retiral ~ v-

II' 
e--f?L~X~~ benefits have not yet been released. 

By m.!!ans of this Original Appl i.catian under Section 

19 of the Administrative TL'ibtmals Act, 1985, he has 

prayed that the respondents be directed to make 

payrrents of th:! retiral benefits under the heads 

CPF, DCP.G, GlS I 
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2. .;;ihri R .. P. Singh, Principal, Jawahar l\lavo:J.ya 

Vidyalaya, Ja1t1ahar Distt • .Pal.i, on behalf of the 

respcndents, is present before us in person. He 

states that the matter with regard to the release 

of the above benef:i..ts to the applicant J.s LU'lder 

process and till n0\11 the paynents could not be made 

to the dJ:!j:Jlicant en account of the shifting of 

Respondents No0 3, Incharge .Officer, CPli'/GJS cell, 

NavOdya v J.dyalaya Samiti, Regional Office, Sector 

42-A, Chandigarh, from Delhi to Chandigarh. He 

wants time to file reply.. .s~nce the ,_ . controversy 

in hand is t.r·ivial in nature, we are not inclined 

to drag on the OA. unnecessaL"ily without orders. 

It is an admi~ted fact that tne applicant retired 

from the post of SUP1v Teacher about fou.['teen months 

back.. His legitimate dues of superannuation are yet 

to be paid. It is sad and bad that inspite of the 

departnental instructions and prcnouncements of 

the various courts that the pensionary benefJ.ts should 

be released '.rJith all sxpedlti:.Jn, the respondents 

have taken the matter very lightly and have 

tJiln.ecessar ily delayed the payn:ent to the applicant. 

Shri R. P. ~lngh, Princ.l.pal, appearu~9 on behalf of 

the respondents, assures that all the dues as 

perrniss ible under the law, consequent upon the 

retirenent of the applicant, shall be released by 

31.05 .2002. 

3. ~ve finally diS.::)OSe of thJ.s Original Applicatt::m 

with the direction to respondents ·that all the 

.. 
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dues whlch are pe.nnissible under the rules, as a result 

of the retirement of the applicant, shall be released 

in his favour with interest at the rate of 9~ per 

annum, to be rec.Koned w .. e.£. 01.05 .2001, pes itively 

by 31.05 .2oo2 • 

4. A copy of tnis o:r:·der shall be sent by the 

Registrar of this Tribunal to the Respondent No. 1, 

Dir:-ector, NavOdya Vidyala;.{a Samiti, Illdraprast 

E.state, Indira Gandhi ~tadiwn, Near rro, New Delhi, 

in or·cter to a~certain, as to under vJhat circuux:;tances, 

the de lay has occasioned in releasing the ret iral 

benefits to tne a~plicant and after fixing the , 

responsibility of the concerned officer/employee, 

apprOpriate action as may be deened necessary in 

the circumstances sh.all be taken. 

costs. 

lf 
( A. ? • NACRl~TH ) 

Adm. Member 
( ) . 


